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1. This appeal is directed against order dated 22.07.2014 passed by 

learned Single Judge in Writ-C No. 11502 of 2009, whereby learned 

Single Judge, on coming to the conclusion that the amount of Rin Rahat 

Yojana, 2008 has been deposited in the account of the petitioner and for 

rest of the amount, recovery was being undertaken, dismissed the petition.

2. In the appeal filed in the year 2014, there has been no interim order.

3. On a query, counsel for the appellant informs that in the year 2014 

itself, the amount in question was recovered from the appellant by the 

bank.

4. In view of the subsequent development, whereby the amount as 

outstanding has been recovered by the bank, the appeal has been rendered 

infructuous. 

5. The appeal is therefore, dismissed as having become infructuous. 
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